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(b) Among other short term and
long term measures steps are taken
from time to time to maximise gene.
ration from the existing generating
stations ang to expedite commission-
ing of on-going projects.

Recommendation of Lav'v Commission
on Benami Transactions

2070. SHRI YASHWANT BOROLE:
SHRI JYOTIRMOY BOSU:
SHRI VASANT SATHE:
SHR! EDUARDO FALEIRO:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) has the Centra] Governmcnt ac-
cepted the recommendation of Law
Commission in its 57th Report in re-
gard to benami transactions, if so, de-
tails thereof; and

(b) if so, how is it in public in-
terest that insteaj of banning such
transactions they are being proposed
io be allowed by legal processes?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): (a)
The recommendation of the Law
Commission in its 57th Report in re-
gard to benami transactions is still
under the consideration of the Cen-
tral Government.

(b) Does not arise.
Pile Cloth Order Cancelled

2071. SHRI KUMARI ANAN-
THAN: Will the DEPUTY PRIME
MINISTER AND MINISTER OF DEF-
ENCE be pleased to state:

_{a) whether the supply order for
pile fabric on the handloom sector has
been cancelled, which would result in
unemployment of over 1000 persons
engaged in this; and

(b) the reasong for doing so and
the quantum of pile cloth that was
being supplied by the handloom sector
annually?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF, SHER SNGH): (a) and (b).
Out of one supply order for 15,000
metres placed in May 1975, a small
quantity of 1477.80 metres was can-
celled, as it could not be supplied for
more than three years despite repes~
ted extension of delivery date. Ano-
ther order, however, for 22,000 meters
stands placed on this firm in May
1978. So the question of unemploy-
ment of workers in thiz sector does
not arise,

The quantum of supply by the
handloom sector has been as under:

In 1978 5860.70 metres
In 1977 1168.20 metres
In 1978 2843.50 metres

T ® wiww vt grege fwlt @

wint e fageiteen

2072. wit Qrorwk : w wwE A a3
T A AT w4 fe e

(&) wn ag @ § fe qers: pie wam
faeit ® 75 ufrma afed w1 v s fagdiaor
T femramr g W

(w) afr o, @ wh & W § W
welt el & |t wiEl w1 o faeiew
% fior wmoay ?

o o T Bl
w). et gy
fufs TG §

foray widi ¥ ga fagega il
aw? € dwml
wiragy 1,439 395
e 825 249
o dwwdfy dramr @ e win § fage
st & fon wriwT dare il femr AT € o



123 Written Answers

Reserves of Manganese and Chromite
Ore

2073. SHRI X, RAMAMURTHY:
Wil the Minister of STEEL AND
MINES be pleased to state:

(a) the details of new areas which
have been identified ag having reserv-
es of manganese ore;

(b) the details of areas in Tamil
Nadu in which chromite ore deposits
have been located; angd

(c) the steps being taken 1o exploit
these ore deposits?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) No new areas as such have been
identified. New reserves have bcen
established by further investigation
in areas already leased in  Orissa;
Maharashtra and Madhya Pradesh.

(b) Chromite  occurrences are
known in Sittampundi belt in Salem
strict and Attamalai, Periamani
Malai, Korappadi, Mallanayakan
Palajyam and Solavanur areag in
Coimbatore district of Tamil Nadu.

(c) The managanese ore areas are
dlready being exploited. Chromite
deposits of Tamil Nadu are small and
of inferior grade. It is, however,
reported that samples have been col-
jected from a private leasehold in
8alem district for trial and test pur-
poses.
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Holding of By-Election in Chickama-
galur

2074¢. SHRI P. VENKATASUB-
BAIAH: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government propose to
hold the bye-election to Lok Sabha
from Chikamagalur Parliamentary
Constituency in the near future;

(b) if not, the reasons thereof; and

(¢) by what time Government pro-
pose to hold the bye-election?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): (a)
to (¢), Two election petitions are
presently pending before the Karna-
taka High Court wherein the peti~
tioners, besides praying for a dec-
laration that the lection of Smt.
Indira Nehru Gandhi is void, have
also prayed that Shri Veerendra
Patil, who also contested the disput-
ed election as a candidate of the
Janata Party, be declared duly elec-
ted. In view of the pendency of the
said petitions the Election Commis~-
sion has decided to wait for at least
a period of six months for the dis-
posal of the election petitions on the
basis of the provisions contained in
section 88(7) of the Representation
of the People Act, 1951. Thereafter,
if there is no stay order by the High
Court, the Election Commission would
decide the matter depending upon
the various administrative and other
considerations to hold the bye-elec-
tion at the appropriate time. Mean~
while, the Commission has decided
that the electoral rolls of the Chika-
magalur Parliamentary Constituency
should be revised intensively with
reference to 1st January, 1879 as ths
qualifying date, and the programme
for such intensive revision is under
consideration of the Election Com~
mission in consultstion with the
Chief Election Officer of Karnataka
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